THE HIGH COURT OF MADHYA PRADESH

WP.22020.2018
[Aditya Trivedi Vs. Ramkumar Swami & Anr.]

Gwalior, 16.11.2018

Smt. Uma Kushwah, learned counsel for the

petitioner.
The petitioner seeks following relief (s):
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Evident it is that no order-sheet has been filed
by the petitioner to demonstrate that the matter is
being unnecessarily adjourned. Even otherwise, no
material has been commended at to establish that
all the adjournments have been opposed by the
petitioner. In that event, this Court is not inclined to
issue any direction. However, it is expected of the
Trial Court to decide the matter expeditiously.

Petition stands disposed of finally in above
terms.

No cost.

(Sanjay Yadav)
Judge
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